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SHRIT. S. KAPOOR, ACCOUNTANT MEMBER
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Kanpur.
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(Appellant) (Respondent)
Appellant by Shri Ashish Jaiswal, Advocate
Respondent by Shri Harish Gidwani, D. R.
Date of hearing 07/10/2021
Date of pronouncement 08/10/2021

ORDER

PERT. S. KAPOOR, A.M.

This is an appeal filed by the assessee against the order of learned
CIT(A)-II, Kanpur dated 17/11/2016 pertaining to assessment year 2012-13.

2. At the very outset, it was noticed that assessee has submitted an
application dated 26/07/2021 vide which it has been submitted that the
assessee is not willing to contest the appeal therefore, the assessee may be
permitted to withdraw the appeal. Learned D. R. has no objection.
Accordingly, we permit the assessee to withdraw the present appeal.

3. In the result, the appeal of the assessee is dismissed as withdrawn.

(Order pronounced in the open court on 08/10/2021)

Sd/. Sd/.
(A.D.JAIN) (T.S. KAPOOR)
Vice President Accountant Member

Dated:08/10/2021
*Singh
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